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‘ MINISTRY OF Fm

{Department of Rey
‘ NOTIFICATIO
New Delhi, the Stll Ma

S.0. 1420(E).—In e:ﬁrcise of the powers confer*'ed
Prevention of Money-laundering Act, 2002 (15 of 2003) and
of the concerned High CoEﬁ, the Central Govemmﬂw‘\‘t I

amendments in the notification of the Government of Indig
“Revenue) number S.0. 372(E), dated the 5th February, 2016

In the Table to the sajd notification, for serial numbet
following serial number and entries shall be substituted, namsg

ANCE
enue)
N

y, 2017

by sub-section (1) of Section 43 of the
in consultation with the Chief Justice
iereby makes the following further
, Ministry of Finance (Department of

, namely :—

25 and the entries relating thereto, the
ly :—
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“25. | Telangana Court of Metropolitan Sessions Sessions  Divisions  of Hyderabad, |
Judge, Hyderabad dilabad, Nizamabad, Karimnagar Medak, |
F %ar ngal and Khammam.

Court of Metropolitan Sessions $ess
Judge, Cyberabad Redd

ons Divisions of Cyberabad, Rang?
y, Mahabubnagar and Nalgonda

Court | of Principal Special Al §
Judge for trial of CBI cases, :f 14
Hyderabad. auf

1|
inves

sessions Divisions of Telangana State
sspect of the Prevention of Money-
dering Act, 2002 cases arising out of
tigations conducted/ Charge Sheets

by CBI”.

filed
|

[F. No. C-18015/3/2013-Ad.ED]
SANTOSH KUMAR, Under Secy.

Note : The principal notification was published vide numbg¢r S.0.372(E), dated the 5th February,

2016 and subsequently amended vide number S.0. 966

(E), dated the 27th March, 2017.
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